IN THE CEWTRAL ADMINISTRATIVE TRIBUNAL
BOM3AY BENCH
CIRCUIT SITTING AT NAGPUR,

0.4NO, 163/93 199

Ty YT UV Sawe o wa i 7 okl

XRockockt -

DATE OF DECISION _ 2.11.7993.

Nagpur Teleph°nes_033931 Labour Uhigpu%.Anrﬂppiicant(s)

'g! Versus

Union of India & 3 Others, _ Respondent(s)

AR

1. whetner it be referred to the Reporter or not 7

2. Jhether it be circulated to all the Banches of the

c%.' Central Administrative Tribunal or not ? Mo

Wl : \ ot

MEMBER ‘ VICE CHALRMAN
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, CAMP AT NAGPUR,

0.A, 163/93,

Nagpur Telephones Casual '
Labour Union & another, .« Applicants.

V/s.

1. Union of India, through
its Secretary, Ministry
of Telecommunication,
Government of India,
New Delhi . I

& 3 Others. ! .. Respondents.

Coram : Hon'ble Shri Justice M.S. Deshpande, Vice
Chairman.

Hon'ble Shfi N.K. Verma, Member (Adm,)

Appearances: )

1, Ms. Sulekha Kumbhare,
Counsel for Appligant.

2. Mr,.M.G. Bhangade, Counsel
for the Respondents.

ORAL T Dated : 2.11.1993.
] Per : Hon'ble Shri Justice M.S. Deshpande, V.C. |

The Respondents had made a representation
against the entries made in the combined seniority list

on 21.3.1992, which has not yet been decided.

We, thémafore, directed” the Respondents to
: f'—[jht‘-f'{"f\,k o l'\AJ“l? MM‘\M—'
consider the representatio%)from the date of the recel pt
of the order by them. Liberty to the applicant to
approach the department in support of thecontention to

the authorities concerned.

In view of this the application is disposed
of.

There will be no order as to costs,

N.K., VERMA ) ( M.S. DESHPANDE )
MEMBER(A) . VICE CHAIRMAN.



